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CP No. (IB) 23/ALD/2017, CA No. 07/2018

Sri Anil Kumar PCS for the Resolution Professional /Corporate Debtor
Company. The order in detail is dictated separately and is pronounced.
The petition is filed by the Resolution Professional being C.A No.
07/2018 is and allowed in terms of its p;'ayer clause. Consequently, the
Resolution Professional Mr. Praveen Bansal previously appointed as RP
in CIRP process to act as a liquidator to liquidate for the purpose of the
liquidation as per section 34 of the I & B Code, 2016 and to act further
as per order of this court.

The present Company Applfcatinﬁ 15 allowed and finally disposed

of in terms of detail order.

e Sd.... —

Date: 31/01/2018 H.P. Chaturvedi,
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